NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI
Company Appeal (AT) (Insolvency) No. 839-841 of 2020

IN THE MATTER OF:

Pani Logistics ...Appellant
Versus
Sona Alloys Pvt. Ltd. ...Respondent
Present:

For Appellant: Mr. Lakshmy Iyengar, Mr. Manoj Raikar, Mr. Mukesh

Jain and Ms. Vishakha Gupta, Advocates.
For Respondent:

ORDER
(Through Virtual Mode)
28.09.2020: Heard Ms. Lakshmy Iyengar, Advocate representing the Appellant.

We find that there is no disposal on merit. The matter has been simply
adjourned. It is brought to our notice that the matter is pending consideration
since long and having regard to the timelines prescribed under I&B Code is

required to be disposed of with utmost expedition.

We accordingly, dispose of this appeal with direction to the Adjudicating
Authority (National Company Law Tribunal), Ahmedabad Bench, Court-2 to take
necessary steps for disposal of I.LA. No. 397 of 2020 in CP (IB) 586 of 2019 and

make all endeavours to dispose off the same within two weeks.

Copy of this order be sent to the Adjudicating Authority (National Company

Law Tribunal), Ahmedabad Bench, Court-2 for information

[Justice Bansi Lal Bhat]
Acting Chairperson

[Justice Jarat Kumar Jain]
Member (Judicial)
am/gc



